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Fota, a=s also fovr a dirsction ©o grank temporary

I THE CELITFAL ADMIUISTFATIVE TRIBMMIAL, JAIRUR BEUCH, JAIPUP.

* % %

OA No.152/93

Furushottam, Varun, Savitvri, Sanno, Dinvga, Tolkil, Sudhic, Mirvakar, Patna,

Makram, Trilochan, Fhoolzlal and Bhama
- .. APPLICANTS.

VERSUS

Union of India 2nd others

« .. RESPONDENTS.

CORAM:.
HOI'ELE MF. GOPAL T'FLISHIB, VICE CHATIPMAN
HOW'BLE MR. O.F. SHAFMA, MEMREP (A)
the Applicanta ... Mr. R.N. Mathur

ror the Pzapondeonts «e. Mr. Manish Bhandari

ORDER
FER HOIT'BLE ME. 30FAL IFISHIR, VICE CHAIPMAN

2.

Applicants, namzd akove, have aought divections to the o

U

spondents to
regularise their servicez in the Censtrusticon Divieion of the Wistzm Fzailway,
statuz to them afver ths
expiry of =zix montha. They have alas claimed salary in the regular scale of

pay with consequential kaznzfits including arrzars.

Z. We have heard ths lzarnsed counsel for the applican

ccunsel for the respondents. W2 have czrafully perussd the records.

3. The app11 ants have been szrving as Ganguen for the last more than 13
Jears, as stated by them. They are claiming qrant of tempovary shtatus in torms
of Eegulations 2E0L1 and 28505 of the Failway Estaklishment Mammal, as stated in
para 6.9 of the OA. They have assailed the action of the vegpondants in not
granting temporary statns afizr the expiry of iz months' pericd as being
arbitrary and &iolative of Article 12 of the Conztitntion. Th: contanticons of
the applicantzs have not hesn countered by the respondents by way of £iling a
reply to the OA. . However, the lzarnzd counssl for che respondanizs haz statad
that temporary stancs has alveady been grantsd to the applicants in the year
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»oand a0 far as the vegqularisation of kheilvr sarviess is concernsd, the

w
0]
D}
ol
'—D
=
=
t—
nl
)]
-~
=]
i\
)
o
—
[1)]
»

respondznics ghall considzr the 2ams
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4. In the circumstances, we direct the raspondents to conzider

applicants' case for wveglavisation in the pozt of Gandman in accordance wi

T
=

rules.
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- ) . Criajise -
OPAL T ISHNA
(0.B. SHARHA) (GOPAL TRISHNA)
B CHATEM
MEMZER (A) VICE CHAIRMAN

5 Thz OB =ztandz disposed of accovdingly with no cedzr as to costs.



